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INSPECTION REPORT OF M/s M.R. PROVIEW REALTECH PVT. LTD, -
DEVELOPERS OF OFFICERSS CITY-2, RAJ NAGAR EXTENSION, GHAZIABAD 

A physical inspection was conducted to verify the grievances related to Respondent 05- U.P. STATE 
GROUNDWATER AUTHORITY that the Project proponent/Respondent no. 06- M/s M.R. PROVIEW REALTECH 
PVI, ID-DEVELOPERS OF OFFICERSS CITY-2, RAJ NAGAR EXTENSION, GHAZIABAD by the nominated 

representative of Respondent 05 i.e. the undersigned Nodal officer, District Groundwater Management 
Council, Ghaziabad on 09.04.2025 in the presence of Mr. Suryakant Sharma (Manager). 

On site verification shows that the above-mentioned project proponent has developed a high-rise 
society with 858 apartments and 31 individual double storied houses, out of which around 800 
apartments and al!l 31 individual houses were occupied by residents and remaining 58 apartments were 
unoccupied at the time as informed by Mr. Suryakant Sharma. 

1. 

3. 

GPS Hop.Canserg 

Ghaziabad, Uttar Pradesh, India 

ON 09.04.2025 

Pc3c+pVp, Raj Nagar.Extension,Ghaziabad, Uttar 
Prates 201017Andia 

Lat 28.704086 Long 77422351 
09/0412025 05.35 PM GMT +05 30 Google 

Ghaziabad, Utar Pradesh, India 
Pc3e+ovp, Raj Nagar Extension, Ghaziatad, Utar Pradesh 
201017, India 
Lat 28704184tong-742234 

A total of 03 borewells were found at the site, the details of which are as flows 

09,04/2025 05:37 PM GMT -05:30 

Borewell 1- Near garbage collection area. No flowmeter installed. Diameter of housing pipe 
is 06 inches. 

2. Borewel 2-n kids play park. No flowmeter installed. Diameter of housing pipe is 04 inches. 
Borewell 3- Next to park area. Non-functional abandoned borewell. Diameter of housing 

pipe is 06 inches. It is to be noted that the non-functional abandoned borewell was fully 
covered within concrete chamber but was still sealed citing security reasons at the time of 
inspection. 

4. Another borewell was being drilled next tD the non functional borewell- 3 oAsite at the tine 
of inspection which was suspended by the nodal officer. 
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Ghaziabad, Uttar Pradesh;ndia 
Dasna Marg Rajnagar Extension, Ghaznbad, 
Utar Pradesh 201017, India 
tat 28:703909, Long 422311 
04/09/2025 05:32 PM GMT 05:30 

Note-Captured by GPS Map Camera 

Borewell- 1 

Ghaziabàd, Uttar Pradesh,India 
Dasna Marg Rajnaga 
Uttar Pradesh 201 

, Ghaziatbad, 

it 28.704451, Long 27422657 
04/09/2025 06:23 A GMT 0530 
Note Capiued by GAS Map Camera 

Abandoned Borewell- 3 

GPS Map Carers 

Ghaziabad,Uttar Pradesh, India 
Dasia Marg, Rajnagar Extension, Ghaziabad, 
UttarPradesh 201017, Andia 
Lat 28.704707, Long 77.423130 
04/09/2025 06-01tPM GMT-05.30 
Note Captured by GPS Map Camera 

Borewel!- 2 
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1. RWH 1- At the entry gate. 
2. RWH2- Near borewel! 1. 

3. RWH 3- Near kids' park. 

A total of 05 roof top rain water harvesting structures were also present on site. 

4. RWH 4- Near individual plots. 
5. RWH 5- At the exit gate. 

Ghaziabad, Uttar Pradesh,India 
Dasna Marg, Rajnagar Exterision; Ghaziabad, 
uttar Pradesh 201017 India 
Lat 28.704516, Long 77,422560 
04/0972025 05:40 PM GMT+05:30 
Note: Captsred by GPS Map Camera 

New Borewell being drilled 

SMa Camdra 

All the Rain water harvesting structures were directed to be cleaned pre and post monsoon season to 
ensure proper recharge of rainwater. (photographs attached below) 
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qle 

GPS Map camera 

Ghaziabad,Uttat Pradesh,India 
Dä_na Marg, Rajnaágar Extension, Ghaziabad, 
Uttar Pradesh201017 lndia 

Lat 28.704174, Long 77.422165 
04/09/2025 05:50.PM GMT+05:30 
NöteCapturéd by GPS Map Camera 

Ghaziabad, Uttar Pradesh, India 
Bankey Biari Sharnam A 103, Raj Nagar Extension, 
Ghaziabsd, Uttar Pradesh 201017 India 
Let 28.703612-4ong 7423787. 
0904-2025 05:58 PM GMT +05:30 

Ghaziabad,Uttar Pradesh, lndia 
Dasna Marg, Rajnagar Extension; Ghaziäbad 

Uttar-Pradesh 201017,India 
Lat 28.703546, Long 77.423728 
04/09/2025 D5;59 PM GMTG05:30 
Note Captured by GPS Map Camera 

CGPs Map Camers 

Ghaziabad, Uttar Pradesh, India 
Piot i1Otficer City 2. Rai Nagar Extension, 

Ghaziabad, Uttar Pradesh 2O1012, ndia: 
09/o4028 Long 7422263 

2025 05:43 PM GMT 05:30 
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BOPS Map Carmera 

Ghaziabad, Uttar Pradesh,India 
Oasna Marg, Rajnagar Extension Ghatiabad 

Uttar Pradesh 20101 Ihdia 
Lat 28,703762, Long 17.423703 
04409 /2025 05.55 PM GMT+O5130 

Note Captured by GPS Map Canera 

It is to brought to notice that the Ministry of Housing and Urban Affairs suggests 135 liters per capita 

per day (lpcd) as the benchmark for urban water supply, including housing societies for an average of5 

peopie in an apartment. ÂS per the above caiculation, the project proponent is believed to be abstracting 

approximately 582K\/day illegally. 

NODAL OFFICER, 

DISTRICT GW MANAGEMENT COUNCIL, 
SHAZIABAD. 
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IN THE MATTER OF: 

SHESHAN TYAGI 

STATE OF U.P. & Ors. 

GAURAV SONI 

STATE OF U.P. & Ors. 

VAKALATNAMA 

Gigi. C. George 

BEFORE THE NATIONAL GREEN TRIBUNAL 

OA- 458/2022 IN MA- 142/2024 WITH OA- 460/2022 IN MA- 143/2024 

PRINCIPAL BENCH AT DELHI 

Central Government Standing Counsel 
NGT (PB) New Delhi 

Mobile No. 9810625315 

VERSUS 

WITH 

KNOW ALL to whom these present shall come that I the undersigned Srishti Jaiswal, aged about 33 years D/0 Shri 
Mukun Jaiswal working as Nodal Officer, District Ground Water Management Council, Ghaziabad having Office at 
Vikas Bhawan, Room no. 329, Second floor, 6-A, Rajnagar, Ghaziabad-201002. The above named do hereby appoint 
(herein after catled the advocate/s) to be my/our Advocate in the above noted case authorized him: -

Accepted subject to the terms of fees prescribed by M/o Law & Justice for cases in NGT. 

E-Mail: gigicgeorge.adv42@vahoo.in 

VERSUS 

To act, appear and plead in the above-noted case in this Tribunal in which the same may be tried or heard subject to 
payment of fees by State of U.P. To sign, file verify and present pieadings, appeais cross objections or petitions for 
execution review, revision, withdrawal, compromise or other applications/petitions or affidavits or other documents 
as may be deemed necessary or proper for the prosecution of the said case in all its stages. To file and take back 
documerrts to admt and/or deny the documents of opposite party. Towithdraw or compromise the said case or 
submit to arbitration any differences or disputes that may arise touching or in any manner relating to the said case. 
To take execution proceedings. The deposit, draw and receive money AND cheques towards compensation, grant 

receipts thereof and to do all other lawful acts and things which may be necessary to be done for the progress and in 
the course of the prosecution of the said case. And |/We the undersigned do hereby agree to ratify and confirm all 
lawful acts done by the Advocate or his substitute authorized by Tribunal in the matter as my/our own acts, as if done 
by me/us to all intents and purposes. And |/We undertake that l/we or my /our duly authorized agent would appear 
in the Court on all hearings and will inform the Advocates for appearance when the case is called. The adjournment 
costs whenever ordered by the Court shall be of the Advocate which he shall receive and retain himself. 

Chamber No. 336, Lawyers Block, Saket District Court 

And I/we the undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us to be 
paid in terms of M/otaw & Justice OMs/orders/guidetines, to the Advocate rematning unpaid he shalt be entitled to 
withdraw from the prosecution of the said case until the same is paid up. The fee settled is only for the above case 
and above Tribunal. I/We hereby agree that once the fee is paid. I/we will not be entitled for the refund of the same 
unless it is erroneously settled and if the case prolongs for more than 3 years the fee shall be regulated in accordance 
with the guidelines of M/o Law & Justice issued from time to time. 

Appellant(s) 

IN WITNESS WHEREOF 1/We do hereunto set my/our hand to these presents the contents of which have been 
understood by me/us on this 29.th day of Apik2025. 

Respondent(s) 

Appellant(s) 

Respondent(s) 

CLIENT 
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